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The guestion is: mmportant Resolution The decision

“This House notes with concern
that the landless agricultuzal labour
and the poor peasantry who consti-
fute 70 per cent of the rural popu-
lation are in acute distress due to
absence of effecive and genuine
land reforms, lack of job oporiuni-
ties abnormal rise in prices of es-
sential commodities and other social
and economic injustice and recom
mends that—

(a) adeguate Job opportumties for
the mbe created with regu-
lated working conditions,

(b) a reasonable mimimum wage
rate to meet their dasly neces.
sities be fixed and effectiively

implemented,

(c) supply of food and essential
commoditieg at reasonable
rates be made available to
them, and

(d) effective land reforms
thioughout the country be
made without any further
delay ”

The motion was adopted

The Resolution, as amended,
adopted.

was

17.52 hrs

RESOQLUTION RE GOVERNMENTS
WAGE FREEZE POLICY

MR CHAIRMAN The discussion
on this Resolution wag to conclude at
16-30 hours but, because of the anxety
of the Members to discuss it, this has
been extended almost by 10 minutes
to six The House has also taken a
decasion that it will pernat Shn
Shyamnandan Mihra to move the
third Resolution The House has al-
ready decided to have one hour for
the second Resolubion. We shall have
fo sit for some time more

Aftey all, we have taken some time
more for the consideration of thw

of the House 15 there 1 hope that the
House will not object to eitting for
some more time It has aiready been
decided to give one hour for Mr
Panda's resolution

SHRIMATI PARVATHI KRISHNAN
{Coimbatore) This 1s such an impor-
tant Resolution Is only one hour al-
lowed for this? We should he given
some more fime

ot 7y fmy  (wtT) . F aeATE
F7a1 3 fir zMr oy WYFr femr @F
gafem @I 7 TN @@ K00 |

Aamwzr em (V) B TS
F 1% 939 7.1 919 eqfuy s o) gy
AT FMW

MR CHAIRMAN Private Mem-
bers' Busines gets only 21}2 hours
Still in order to accommodate Merti-
bers we have decided to sit more I
do not think with regard to Private
Members' Busimess we do by way of
formal motion Let us not go into
it Let Mr Panda’s Resolution be
concluded m one hour Then we will
take up Mr Mishra's Resolution Let
us go on and we will see at that time

ity foer @ W oEW g R
qFAM AT § WY W W & wenw
574 &) s W 3w W Wy -
aTeH At zak AdS weo gy fredd |
¥ A g iy aaeit ¥ wid ¥ g
g wrd & fag fear mar ey
T G OF §3 WST & AW A5d W
au At ¥ AT o7 o waf w
& AT @™ a1 %) wer faae 3 4
ar w16 swATT SaX arer agt )

MR CHAIRMAN Let us not etart

this controversy Let the discussiom
start and we will zee.
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SHRI D. K. PANDA (Bhanjanagar):
I beg to move the following Resolu-
tion; ~-
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“This House disapproves of the
new features of the Government's
wage freeze policy which are anti-
working class and repugnant to well-
establithed and universally accepted
principles of minimum need-based
living wage, full neutralisation of
the rise in the cost of living and
determination of wages by free col-
lective bargaining and calls upop the
Government to revise this policy in
the interests of labour and in con-
sultation with the trade unions.”

17.54 hrs.
[SHRr IsHAQUE SamaBavr :n the Chair)

Sir, there are certain new features
which are to be noted in the recent
policy of the Government with regard
to the labour. They have first begun
by freezing wages by an ordinance
and then by a Bill. It is a mistake to
call it wage freeze, it is actually not a
wage-freeze but a wage out. It 18
enforcing of a wage decline on the
workers especially when there is gal-
loping price rise in the country. There
is 38 per cent price rise in essential
commoties like wheat and so on. They
have given up contro] on certain items
and this has added to the price rise.
In such a situation they are freezing
the wages of the workers. In the
name of curbing the inflation this
Wage Freeze Bill was brought in and
passed. That gives an indication in
which direction the labour policy of
the Government is moving.

Before 1 speak with regard to the
Wage Freeze policy of the Govern-
ment I would like to indicate here the
cencept behind this wage freeze The
concept behind this Wage Freeze Bill
is the so-called secret report ag has
been stated by the Labour Minister
on 26.7-74 in the Rajya Sabha.

That interim report known as ‘Chak-
ravarthi Commission’s Report’ is the
basis of the concept ‘wage freeze’
What does does this interim report
contain? 1 think in this House the
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Communist Members had demanded
that it should be placed on the Table
of the House. It should not be treated
as a secret document. Already the full
text has been published, Therefore,
Sir, I demand that it should be placed
on the Table of the House, There was
a debate on 8-8-74 wherein we found
that the Minister replied that the
Government wag considering this Re-
port at various levels and certain de-
cisions were being taken, One of the
decisions, based on thig report, was
the appointment of a Wage Cell. What
I wanted to emphasise was this. Ths
18 an nterim  report—Chakravart:
Commissiong Report--which has al-
ready been acted upon by Govern-
'ment And it is already being imple-
mented at least in part as far as wage
freeze is concerned. Therefore, the
Government cannot he alowed to say
that it is any longr a eecret report.
Therefore, I demand that that report
may be placed on the Table of the
House. It is known to everybody as
to what is contained in this Report.
Therefore, I want to say that the con-
cept of the need-based minimum wage
wag accepted all these years since the
Al] Indiag Labour Conference held in
1957. That concept o ‘he need-based
minimum wage has been completely
given a go-by by this Wage Freeze
Bill because of this interim report
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Secondly, the compensation wag the
increase in the cost of living index by
of Desrness Allowance at should
be hundred per cent to the lowest
way of Dearness Allowance. That
should he hundred per cent. to the
Jowest leve] and it should be reduced
to the higher level The real effect is

that the wage of the lowest level
goes on decreasing. Now, they
have fixeg the poverty line also.

And it a particular worker can be
given a wage above thig poverty line,
the industry is not going to be effect-
ed. The very increase in wage above
the poverty line wage will be given
only in phased manner, All these im-
plicationg that are contained in the
interim report go totally against the
principles, the ideciogieal phases,
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which the 1887 Indian Labour Confe-
rence had decided. Therefore, what I
want to say is this. In 1957 what has
been decided is this. On page 22,
with regard to the minimum wage
fixation, it was agreed that the mini-
mum wag the need- based wage which
is 10 ensure the minimum human
needs of the industrial workers irres-
pective of any other consideration, To
calculate the mimmum wage, that
Committee explored the following
norm and pecommended that it is for
the wage fixing authority including
the Minimum Wage Committee, Wage
Board, Adjudication etc. to decide
about it. I need not go into this. It is
on page 22 of the proceedings of the
Indian Labour Conference. So, from
this concept of the minimum need-
based wage there is a departure n
thig very interim report and as a re-
sult of the action has been taken re-
garding wage-cut. So, in the name of
curbing inflation when thig policy was
declared by the Government in the
form of an Ordinance it became clear
as to its very basis. The basig is clear
after this Report has come to light.

343

18.00 hrs

The poverty-line in 1961-62 was Rs.
20|~ per month ang for 1871-72 it will
come to Rs 40 - and three units mean
four members. As guch, Rs 160;-be-
comeg the poverty line. In so many
industries like cement, coal mmnea and
steel the workers have reached some-
where beyond Rs, 300- It is because
of the struggle of the working class
that coulq force the Government to
accept this wage even beyond Rs. 300}-
in certain cases. That is the achieve-
ment of the working clasy because of
their organised movement. Now, the
Government wantp to ix the minimum
wage at the poverty level, That means
there would be total wage-eut and
this ig going to be forced upon the
wotking class.

Before coming to the very basis of
wage-freeze and its effect I would like
to sgy & word about collective barga-
ining. Now. there will be National
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Board and the Government will inter~
vene through the Board and the Wage
Board system which had been reject~
ed by all the Central trade-uniong is
now going to be reintroduced. That is,
the power of collective bargaining
which the workers had achieved, na-
mely, bipartite committees etc, are
£0ing to be given a goodbye,

Therefore, this basic concept has to
be opposed by all trade-unionists and
all persons and Members present in
this House as for the wage-freeze is
concerned.

Sir, I cannot finigsh today. It is al-
ready six O‘ clock, Are we continue
g up to seven O'clocky

wafy W : foez g7, um
T o ¥ omw &
frqos ser sz g s AW @
¢ o wAt mew iy <hae ) for
T W yfae gwhd), s v A
ZEE A1 WY T & w0y

t ww wea faw (dg5Tw)
I I A Ffog faw ¥ gw 81 oy
RYAT R @Y ) AATEA g7 AT

©oawwf e fear o, # o
wiaw oo v grow vs ¥ gl
AT I IXYAT TET W AT

SHRI D. K. PANDA: I would like

to re-emphasise this point again As
far as mimmum requitements of food,
housing education etc Are concerned,
the reduction of minimum wage io
this poverty level, is a repl disaster to
the main productive force, that is the
working class, m the It we
hi¢ this productive force, then, we are
going to suffer the worst

Now, it was agreed in the §7th In-
dian Labour Conference—ali the trade
upions including the INTUC who par-
ticipateq in that conference sgreed—
that the minimum wage should be
need based and should ensure the
minimum human needs of thg indus-
trial workers. But, in spite of all that,
now, we are going for below it and
throwing the working class as a whols

t
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into inhyman conditions, unbeavable
conditions. Now, how will this natio-
nal mmumum which js fixed under this
sq calleg secret report, 1aterim report,
namely, the Chakravarty report, be
workeg out? How will 1t be worked
out? It will be worked out in a phased
programme Evervwhere, the indust-
rial magnateg and the employers say
that some wage incresse will defini-
tely affect the industry and by virtue
of which, the industry wall not be 1n a
position to produce In the name of
production, 1n the name of wviability
they want t{o 1educe the wages of the
workers and they want to attack the
workers Now, even afier 1887 there
has been a consistent policy on the
pait of the Government to sabotage
this need based minimum wage policy
It has been declared several times,
1t has becn proclaimed to the world
that we are going to pursue this need
baszed minimum wage policy but on
several occasions, 1t has been sabo-
taged In 1967 Sii B KX Mahantt
Chairman of the Committee on the
framewotr k of Wages and Income policv
‘made an attempt to sabotage
this concept of need based minimium
wage Then, there was the anterim
report When the Pay Commission
was gomng to fix the wages Govern-
ment also brought pressure on them
so that they also gave a go by to this
very policy, this need based minimum
wage policy However, in spite of all
these things, over all these years the
working clasg has put up heroic bat-
tles and as far as iron, steel cement
etc ndustries gre conceTned, before
the negotiating committee, they have
* been able to achieve some of their
,demands and their wages came nearer
+to their need based minimum Now,
the cat i8 out of the bag The posi-
tion hag become very clear now In
1957, the basi. concept was to provide
need-based minimum wage

weflt e off qus ww
W ot wiradz Y g7 ey §

SHRY D K PANDA' 1 have to
speak for 30 minutes The Mover of
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a Resolution usually tekes 30 minutes.
I cannot be deprived of my time.

wwfr W qR & et
AT & NG fRY & e & fx
B & ol e grow o1 www QF way
mEaT qw A R 0 wreaR
gl gmT 1 gufAX WO WT vaTaT
A AT grew ®7 g @R ¥ fay
WA gToW Ft T AT gHiY

SHRI D K PANDA Whatever that
may be, the Mover of any Resolution
will get 30 minutes, and I must get
that ttime I have wot fimshed my
speech yet

wnafe sfew . ¥R g
fr w7 s @ fomr s At
W BISW ®Y T HAY ARIY L WY gET
T w WY 3T 2

SHR1 D K PANDA My appeal
to the Chair will be that the House
may Sit up to 8 pm o1 even morc I
have no objection 1 shall support
8hri Shyamnandan Mishra’s moving
his 1esolution So, let the House con-
tinue up to 8 pm even

wwfe e ey v @l
¥ frr a5 giew A ww A aRi
1T 15 fae At G § Y o Y
aF e A i § faq e gl &9
9T AAAT §, 1§ U7 WAWHZ WY AW
gy
SHRI D K PANDA My appeal
will be that let the time be extended

I would not go beyond sy time, and
I shall take only 30 minutes

i mpvw w N AW g,
afer ot awr gef fear mar § 3w ¥
Iy e e 15 fre ¥
™

SHRI D K PANDA: The House
has not decideg to go beyond 6 pm.
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but we ate afready going on beyond
6 pm, 8o, let the House continue to
it up to 8 pm,

wrafe w39 % fad 9w
¥ T Y GEy )

SHRI D. K. PANDA: That 1s all
right. I am within the time allowed
for the Mover of a resolution

awnfe s gz A 3E 3,
afea wra @7 3@ @9 37 qArfag
» T f& gadt F1 WY et @@
#rfgT 7 &1 W foqd

SHRIMATI PARVATI KRISHNAN-
(Commbatore): I thmk there is 1us-
conception about the resolution itself
This resolution 15 a very major reso-
lution, because time and agaip in the
newspapers and everywhere else we
are told that the Cabinet is seized of
a4 new wage siructure etc It is a
serwous subject which Government
never bring up before the House
But you are irying to cut short the
time. Is this policy going to serve the
working clags?

wnafy witeg dTw, g Y
I, q T WY a7 o= AT F ¥ W@
3 g 34 qraw A W
yifes gomd e g0 Wik w T gay
smwtae, g T ardr A
T @ WA |

SHRIMATI PARVATI KRISH-
NANA. Kindly exteng the time The
House can be magnanimous enough
Why should we not ask the House to
be magnanimous enough to the work-
ing class by extending the time?

wwwfly wivew - At g ¥ AW
grew & un {4 ety

SHRI D, K. PANDA: The second
ordinance was simeq ab wage freeze.
I shall eomse g0 the ordinsnce pre-
sently. Pul whet are the facts?
Everybody knows thag it seeks to res-
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trict the distribution of profits by com-
panies; this 15 so far as the first ordi-
nance 15 concerned, the second ordi-
nance i1s against the working class, it
15 meant not only to freeze but it
actually effects a 'wage-cut. The Bill
which has been passed here already
1e really an attack on the wage or
earmngs of the working class, ang it
has gone to the extent of deproving
them of their very essentials 1t is
noi a question of there being a depo-
sit of their wages and the payment of
interest on the same at the rate of 11
per cent But we know that the rate
of increase in inflation s 11 per cent.
So, actually 1n terms of commodities
and articles and in terms of value, it
18 meanmgless whatever they depo-
sit will also get reduced in value in
course of time, and the workers will
be deprived of evep that deposited
amount so far as the value is con-
cerned
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So, the worker 15 now put to two
kinds of odds and difficulties Firstly,
he 15 deprived, for the present, of the
esgentials Secondly, even the depo-
siteq amount is going to get reduced
In value after two years Therefore,
it 1s a two-pronged attack op the
working class and their wages.

As far as inflation is concerned, how
are we to curb it? The causeg of in-
flation have already been declared by
several economists For instance, the
Economic Times says:

“Inflation in India has not been
caused by rising wage-costs” ¢

So, let ug be very clear. Wage-push
or wage increase is not the real cause
of inflaiom. To that extent., the eco-
nomists and the Economic Times and
other papers have given therr verdict.
‘The paper further says:

“In the absence of wage-push in-
fluence, inflation i India cannot be
controlled by pegging wages and
salaries.”.

These are the views of economic
papers and economists. They have
beep telling us times without number
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that the root cause of inflation lies

somewhere elsg and not in wage in-
crease.

Why should those who produce
wealth, who produce different com-
modities, be given the first blow by
Government? It is these people who
are the worst hit by inflation and
price rise. Yet Government has
selected this very working class, who
are the victims of inflation and price

rise, for attack. This policy is ridi-
culous,

What are the causes of the present
stuation? The profit element 15 a
constituent cause, Then there is
black money that is in circulation.
Thirdly, the lack of any effective
policy of internal pro:urement direct
from pessants based on a graded
levy. There is a defective policy fol-
lowed with regard to agriculture and
industry. You are leaving the upper
strata the upper brackets from these
taxes. Something like Rs. 833 crores
have been left only with these people.
Now you are going to kill these work-
ers by this wage freeze policy. By
this you are getting only Rs. 450
crores. This is pothing compared to
the tax arrears and penalties realis-
able which come to Rs. 833 crores

The AITUC has already given a de.
tajled picture of how Rs. 2000 crores
can be realised by way of arresrs left
with the monopolists, hoarders and
tax evaders and otherswho are in the
wholesale trade and other things.
Then are you making any effort to
recover the arrears in the shape of
electricity dues  which come to
Rs. 146 crores” A sum of Rs 450 crores
has been pumped into the rura] sector
and these electricity dues are lying
pending as arrears with the kulaks
and zamindars who are using power
for their pump setg and agricultural
operations. This has to be collected,
Rs. 400 crores have been given as
lcans to co-operatives, These can be
collected. Who are dominating these
co-operatives? The kulaks and rich
l1andlords.

Palicy (Res.)
There are wrys of collecting these
amounts. But uunit is not being done
because Government are pursuing &
policy which only helps the monopo-
lists, hoarders and vested interests.
Unless Government gives up this
policy which is based on the Interim
Report, things cannot he improved,
Therefore, Government has to make
a departure from its present policies.
We demand a reversal of this policy.
‘Whenever there is a wage demand,
wherever the working class wants
more wages, we have seen as in the
railway strike that you come out with
suppressive measures, After the rail-
way strike, the way you are d
with the railway workers is something
which is barbarous. It is shameless-
ly done. All sorts of barbarous atro-
cities are perpetrated on these railwey
workerz, This is in spite of the Pre-
gidents clear advice to them not to
be vindictive. The President's advice
has to be respected and implemented
and all those people against whom
there is absolutely no charge ot sabo-
tage or violence should immediately
be taken back.

Another thing is that the incomes
and prices policy announced by the
Government is a hoax. Here I would
just quote a great economist.

“Wage push pull theory of in-
fiation 15 a fashion with Tories and
Gaullists and Nixons for decades
Phillip Curbes has discovered 4
wonderful  gimmicky coefficient
called the correlation  between
wages and prices, From this the
Government has come out with the
policy prescription to prevent price
rise and wages to be pegged. To
keep wages pegged, they suggest t0
maintain unemployment as a tole-
rance limit"”

These are the things said by  great
economists and these have come oul
in several periodicals and megazines
including the Economic Times,
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into the ditch all those recommenda-
tions in that repori which i3  anti-
working class and against all uni.
versally accepted principles of labour,
All these arears have to be collected
and there should be demonetisation
to bring out black money, We have
given several suggestions several
times. Wage freeze ordmnanceg should
be withdrawn, There should be nation-
alisation of all essential industries
like sugar, vegetable oils, cotton and
textiles so that priyate profiteers do
not play with the production of essen-
tial commodities fo mint money and
inflict misery on the poor. The whole-
sale foodgraing trade should be taken
over and there should be distribu.
tion of foodgrains through shops at
all industrial units and depots 1n
villages under popular committees

The peasant producer should be
guaranteed a remunerative  price
Speculative credit by banks and

financing mstitutions should be total.
ly prohibited. All non-developmental
advances to the States Governments
should be stopped.

Coming to Orissa, even the wage
board recommendations of 1869
have not yet been mmplemented for
sugar workers. Coal mine workers
angd iron ore mine workers are even
today under contract labour ang the
wage board recommendations are
only partly implemented. Another
part has not yet bheen implemented
All the wage hoard recommendations
as far as the 75,000 electricity workers
and other workers are  concerned
should be fully implemented.

MR. CHAIRMAN:
moved:

Resolution

“This House disapproves of the
new features of the Government’s
wage freeze policy which are anti-
working clasx and repungnant to
well-established and universally ac-
cepted principles of minimum
need-based living wage, full neutra-
lisalion of the rise in the cost of
living and determination of wages
by gree collective bargsining and
tally upon the Government to re-
vise thiw policy in the interests of

zm Las“""l‘-
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labour and in consultation with the
Trade unjons.”
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There is one amendment by Mr. Daga
but he is not here,
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SHRI NOORUL HUDA (Cauchar):
Mr, Chairman, Sir, the Resolution
moved by my colleague, Shri D. K.
Panda, is a very important one

As you are well aware only recently
the House had an opportunity to dis-
cuss the Ordinances which were pro.
mulgated by the Government to check
the inflationary situation in  the
couniry, The hole Opposition and
alsg certain Members of the ruling
party showed very clearly that these
Ordinances, specially, the Additional
Emoluments Bill and the Compulsory
Deposit Scheme Bill were not meant
to curb and fight against nflation
but these Bills were meant to  curb
the wages of the working class, the
workers, 1 the country. These Bills
were directed against the interests of
the working class #s a whole m the
country.

Only a few days back, my collea-
gue, Shri Jyotirmoy Bosu, had placed
on the Table of the House a Report
given by Prof. Chakravarty, the
Panel of Economists That Report
very c¢learly shows the mund of the
Government as to in which direction
they are going. This Repori has not
seen the light of the day offically.
In that Report, it has been stated that

the worker should not get a wage
which 1s below the poverty level
wage . Who is to determine the
poverly level? According ty  Pro

Chakravarty, Rs. 40 a month, 1f Octo-
ber, 1972 prices  are taken, Is the
criterion to  determine the poverty
line. According to Prof. Chakra-
varty and his team of experts, a
worker with a famiy of five members
should get at Rs. 200 a month, taking
October, 1972 prices,

You are well aware, after de-
cades of strenuous struggle wath all
the sacrifices made by made, they ex-
torted from the employer as well as
from the Government Rs. 200~ at
least a8 a wage. If that cmterion 1s
accepted, it is clear that jn 1974, a
worker with a family of five mem-
bers should get at least Rs 240}-.
That ig clearly mentioned in the Re-
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port. This is g very important do-
cument as far as the working class
and the working movement is con-
cerned.

In his report there is no talk about
freezing of profit, about control of
profit. This House is well aware that,
1n today’s India, at least there are 100
families, big monopolists, who have
been lootmg the country day m and
day out and who have amassed hun-
dieds of ciores of rupees.

Government have not come out with
measures, (Govermment have not come
out with any Ordinance, Government
have not come out with any Bill, for
curbing the monopolists’ profits or the
looting and explortation by the mono-
polists of the labour ang the working
class of our country.

This Goveinment, including the
Prrne  Minister, Shrimati Indira
Gandhy, often sheds tears for the une
employeq »outhh Today the number
of the unemployed, officially, is about
80 lakhs., unoffiiially, the total num-
ber of the unemployed is four or five
crores They often shed tears for
the unemployed ang talk loudly
about the agricultural labour and the
poor peasantry of our country. But
we know their lot Today we have
discussed the lot of the agricultural
labour In the name of raising the
standard of living of the agricultural
labour, 1n the name of giving emp-
loyment to the unemployed youths
and other scctions of the ymemployed
people, this Government ig trying to
aitack on the hiving standards of the
working class, their wages, their sal-
anses, which they have been able to
obtain from the employers and the
Government after a long struggie,

In today’s conditions we demand of
this Government that they must
change their pohcies, There is no
question of tackling inflation by red-
ucing the wages of the workers,
there is no question of tackling infla-
tion by giving less and less amount of
money to the workers and the working
class people. The most question is,
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1 our country, today nflation ig be-
ing created by the wrong policies, 27
years of wrong policies, pursued by
the Government which we term as
pro-monopolists, pro-landlords and
pro-rich people These policies must
be changed The working class peo-
ple have started fighting Only the
day before yesteiday, about 2,000 de-
legates from all over the country had
assembled m Delhi to fight against the
wage freeze policy of thig Govern-
ment ‘That is the only way

1 support this Resolution moveq by
Shri1 D K Panda and I would demand
of this Government to change their
policies If they do not change thewr
wrong policies, therr anti-labour pol-
1cies, ther anti-working class pol-
cies, they will face stiff resistance
from the working class all over the
country as they had faced in May
last We have seen the united strug-
gle of 17 lakhs of railwaymen, they
have shown the way, the LIC emp-
loyees have shown the wav, the or-
ganmized working class all over the
country have shown the way Un-
less this Government changes 1S
wrong policy, unless the Government
gives up the policy of wage-freeze as
enunciategq by Shri Chakrabarty and
this team of experts, they are doomed
to failure, and the working class will
have to wrest power from this Gov-
ernment, the Government of pro-
monopohats, the Goernment of pro-
landlords

sl Qwr dm et (a7 W)
awrefs wgew mAAw  BAr A A,
ot Fefvama agr dw fear § 99 ®)
& w yoir g1 Froegew g
dWrararr sitaga IR I W AR 8
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SHRIMATI PARVATHI KRISH-
NAN (Coimbatore): Mr. Chair-
man Sir, I want to draw the attention
of the House to one important factor
m this resolution and that 1s, at the
end, what does it say? It says: ‘Calls
upon the Government to revise thus
policy in the interests of labour and
in consultation with the trade unions.’
Now, Sir, there 1s a feeling in this
House that the question of wage freeze
has been talked out. Well, the issue
of wage freeze may have been dis-
cussed on that Bill on wages and
emoluments. am not gomng into all
those things. While you say so many
things about wages and dearness
allowance etc. what we find is that no
action has been taken against black.
marketeers I would like to remind
this House that as far back as in May
1971 the Prime Minister put before
trade unions on the move that wages
will be frozen and what was the re-
action of the trade unions in this
country? A unanimous resolution was
passed saying, plesse discuss the
whole question of wage~structure and
wage policy with the trade unions. It
is not only a question of grant of na-
tional ‘mimmum wage, It is  not
only a question of rise in prices, It is
not only a question of whether you
are taking action against this black-
marketeer or thay blackmarketeer, To-
day the persons to suffer are the
labour which has contrivuted to what-
ever httle advance that ig there ipn the
country, and for the increase in the
GNP. That labour today is being
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thrown into the waste paper basket.
Certainly it is the Labour Minister’s
responsibility for industrial peace in
this country, for relations with the
trade unions in this country. There-
fore what are asking is this. Have a
democratic process, call upon the ac-
cepted representatives of the working
class, have discussion with them on the
question of wage policy and wage
structure in this country, not some
intellectual sitting there and with
whatever statistics he has, distorting
them and coming out with some kind
of a document which is given to the
Planning Commission which is a most
unplanned organisation in this coun-
try, which is bereft of all planning,
but call upon the trade unions and
carry out that assurance given by the
Prime Minister as far back as in 1971
that the working class will be con-
sulted, taken into confidence, for
bringing about a reasonable wage
structure. Today you have this ano-
maly where in respect of people doing
identical work one is being paid
Rs., 400 and another is being paid
Rs. 200. Is this fair in a country wiiich
is known throughout the world as a
welfare State? I am not going into
the question of wage freeze at all. We
are strong enough, we will fight it
out; it has beep fought in other coun-
tries of the world; Nixon tried the
wage freeze and Watergate has cought
up with him; wage freeze that is
coming here is going to get up with
the GoVernment here also. It s
there in the arsenal of the working
class; it is there in the arsenal of
democracy in this country that any
undemocratic measure will be fought
by democratic means, by fair means
ang the workers will get their justice.
But certainly the Labour  Minister
can take up this proposition, have
conference with trade unions, discuss
with them the wage structure and
wage policy in this country. Why
should he not do it? Why could he not
discuss with them? This is the ques-
tion which I want to put before the
hon. Minister. Thank you.
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SHRIMATI PARVATHI KRISH-
NAN: Sir, he cannot treat the work-
ing-class like this.

= AN FYL: ACET FG FF TG
Fd ([@Aqdi g A9 SEE @
SaF [ B3 I & - wigaaad
WMEE AT AT TG E | AT T
fafefasn F31 ¥ § o @981 |
ag W0 =rgar g fw difafera graag-
A AT ZIaT & AR i FH H AT
FHI FA97 & | WT AT €igF K A,
g AFFTAT | % (T TARA 37 3
g quq dre<taT & £ 3vs w50 Ar,
4g UFGTATZEAT qTAT a1, FAEY
qZM &1 G Fr,qitsfedT 9T & faqg
afest F70F &1 QIFAUT FEAT GT |
ZH A1 FT A TOHT BITAT ATEQ) A
H TEH 4 T30 4 FT wEW 2, A€
=3 T A {xaaiaiaiadrg a1 ¥ frg



Wdge Freeze
333 Policy (Res.)

i FAsT T I AT
wadde w0l By T ww T
LT GfFda FT AT T £7 T A K
Fforer vl vt wifea Or ag whe
A | &g & q0q WEIT GH ael F
§ toqew 4 oa g gF TF i
FrEga AT T

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA), Mr. Chair-
man, Sir, the Resolution tubled by
Shri D K Panda 15 as follows: -

“This House disapproves of the
new features of the Government's
wage freeze policy whiy are anti-
workig class and repughant o
well-establisheg and  universally
accepted principles of mnimum
need-based living wage, full neutr-
alisation of the rise in the cost of
hving and determmation of wages
by free collective bargayming and
calls upon the Government to revise
this policy in the interests of labowr
and in consultation with the trade
unions.”

I am grateful to the hon, Members
who have exproessed their views on
this Resolution. I have listened to
theom verv attentively and they have
made certain points which T shall try
to explain to them in due course of
time.

Time and again, it has been mentio~
ned here that Government have tried
to freeze the wages and that this
action of the Government ie anti-
working clas¢ Sir. Government has
not announced or enforced any policy
which can be regarded as wage-freeze
or against the working class, The
action which has been taken by the
Government is a part of its anti-
inflationary drive. The Government
Promulgated Additional Emoluments
(Compulsory Deposit) Ordinance,
1874 and the Companies (Temporary
Restrictions on Dividends) Ordinance,
1974 on the 6th July, 1974 and Com-
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pulsory Deposit (Income-tax Payers)
Ordinance on 17th July, 1974,

Evidently, Mr. Panda is referring to
the Additional Emoluments (Compul-
sory Deposit) Ordinance, 1974 and is
very critical about it, Sir, one will
have to admit that this Oidinance has
not been ntroduced with a view to
freeze the wages. 1 am happy that
he has corrected himself and in
place of ‘wage-freeze’ he has used the
word ‘wage-cut’ Sir, 1t does not pro-
hibit any future increase in wages and
it also does not put any ban on de-
termination or revision of wages under
the Mimmum Wages Act, 1848 or
thisagh collective bargaining, concilia~
Lon, arbatration or adjudication. The
ordmance 'nerely requires a part ot
additional cinoluments to be deposited
m g special fund and the deposits will
carry simple mtere.t at o rate awhich
will be {wo and . bill per cent over
und above the prevailing bank rate.
Such a high rate of interest was never
offered hefore. Even the Employees
Provident Fund does not give more
then 6} per cent interest. To the
extent money circulation is reduced,
the rupee will gam in its value and
such compulsory savings increase the
purchasing power of the rest of the
pay-packet. The Ordinance recognises
thet this compulsory deposit scheme
should not be enforced in the case of
woiners whose earnings are very low.
o, S v, ae ne also very much con-
cerred shout it In the case of those
worker. whose eainings are very low,
we are not going to tax them in any
way or impose restrictions oy them or
compel them to deposit a larger part
of their income in the bank. The ordi-
nance to limil the dividend to j2 per
cort ghon™ also be welcomed. 1t will
help the ploughing back of a larger
part of disposable profits for develop-
ment.

19 hrs.

Sir, 1 would now like to explain the
rationale which is behind these Ordi~
nances. The main reason which prom-
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pted Government to promulgate these
three Ordinances, mentioned above,
hag been that the country is in the grip
of severe inflation which has been
brought by the imbalance between the
aggregate demand in the country and
the availability of essential goods and
serviceg which are needed to meet that
demand and there is an urgent need
for correcting this imbalance.. The im-
balance has been created by a rather
unusually large supply of money in
the country, the factors which contri-
buted to the expansion of money sup-~
ply being deficit financing by Gov-
ernment, rise in wages and non-wage
increase unrclated to availability of
goods, money supply coming from
unaccountable, illegal sources, which
is the result of evasion of taxes, both
direct and indirect etc Government
has not been able to control the
situation by selective credit control.
As the Finance Minister explained in
the Lok Sabha on 24th July, 1974—
here, I would like to quote the Fin-
ance Minister—he said:

“We have issued these Ordinances
not because we believe that wages
are going to increase the prices, We
have done this to prevent possible
inflationary pressures on the run-
away prices, 1 really do not know
what could have been the size of the
inflationary  pressure if we had
allowed things to go as they are ang
not taken any steps to prevent them,

We never claimed that by the
issue of these Ordinances, immedia-
tely there is going to be some fall
in prices. We never claimed that.
Then, these are not the only steps
which ultimately will give us that
result, We will have to take a
series of steps. This is the first
package we have given in the form
of three Ordinances.

It is really speaking a package in
order to reduce the monetary supp-
1y and reduce the inflationary pres-
sure on demand.”

Foliey (Res)
Then, he further added:

“I quite agree that it is a rather
extreordinary step that we have
taken, But, when we face an une-
qual situastion we have to take
unusual steps.

In a package, when one item has
to be enacted through an Ordinance,
the others become inevitably linked
up with that.”

Sir, the implications of the Ordi-
nance of 6th July were also explirined
by the Prime Minister, in detail, while
replying to the No Confidence Mo-
tion. I would like to quote her here
in order to dispel the misapprehengion
in the minds of hon. Members:—

“Government proposes not a wage
freeze as the hon. Members have
said—a wage freeze would mean
a ban on negotiations or on revi-
sion of the wages. Now, this is not
what we have done. What we have
done is, not to impose any embargo
on negotiations for wage revision
either in the public or in the private
sector What we have done to en-
force through these Ordinances is
that workers become entitieg to
some increase In the emoluments,
such increase should be deposited in
a special account carrying g special
rate of interest.

The Ordinance only asks the
labour to save the increase in their
emoluments for a certain limited
period 30 as to give Some respite to
bring the inflationary mituation un-
der control. The amount saved by
the workers js theirs and it will not
be useq by the Government, even
temporarily, either for its current
expenditure or for industries,

This has been actusted by pat-
riotic motives, and in the past they
have loaned money to the Govern-

ment under various schemes, 'There
s the small savings scheme; there
is the pay roll savingg schems, the
cumulative time deposit scheme and
20 on {0 meet the emergeneles both
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of war and of infflux of refugees and
so on.”. . oLE

Then, again, she has said;

“The idea of compensating labour
for increase i the cost of living
through periodical adjustment of
dearness allowance was evolved
during the Second World War. How
hag this system really provided an
effective safeguard? This is the
question which arises. Seversl
said that they were well aware that
sn increase in dearmess allowance is
often only apn invitation to traders
to push up their prices. It is a
spiral or vicious circle; as soon as
dearness allowance is given, the
prices rise and more dearness allow-
amce is demanded.”.

Again, she bas added:

“There are many factors contri-
buting to rise in prices, and al'
these have to be tackleq together,
and you cannot just look at only
g side of the problem.

One of the problems again men-
tioned was that iy recent months it
has bee, an inflationary psychology
that has baen building up. Traders
and hoarders profit in such an at-
mosphere. Because people expect
prices to rise continually ang since
income can only rise partially, they
can never catch up with this rise in
prices. So, such a psychology has
0 be effectively countered. Slow-
ing down the process of continuous
injection of money into the economy
is ome of the important steps by
which we cap hope to defeat the ex-
pectations of traders and hoarders.
This steep reduction in expansion

wage rreeze
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ance has been impounded in the
form of contributions, of providend
fund or otherwise. Many Btate
Governments have also done like-
wise for several years. The Gov-
ernment of India also took similar
steps in 1967-68 whe, we were just

recovering from an unprecedented
drought.”

Again, she said:

“So, all that we have done now
18 to extend this so as to cever the
employees in the private sector in
the interests of parity of treatment.
This is the only new thing that has
come about here and the amount de-
posited into the specisl account may
be retained for some longer period
than in the case of the scheme en-
forceq in the past. But at the same
time, if the period of retention is
longer, the rate of interest is also
appreciably higher.”.

My purpose in quoting the speeches
of the Finance Minister and the Prime
Minister was to show that we were
not going to do anything which was
likely to haria the interests of the
workmg class, and it might have be-
come clear by now that our inten-
tion is not to freeze the wages; and
certainly as Shri Sat Pal Kapur hass
said, in order to freeze wages, we
must try first to freeze the prices. Se,
we gre taking steps. These Ordinances
are there to bring about this salutary
check and change.

Now, I may clarify some other
points also which hon. Members have
raised. Time ang again, the question
is being raised, and hon. Memmbersy
have raised that guestion during this
debate also, of fixing a need-based
miniroum wase. We have muode it
clear over and ovc* agaip on the flocr
of the iwo Houses that woges ™y the
organised sector are nowadays bheing
seitled generally through bipartite
negotiations, in which case it is for the
parties to consider the question of
peed-based wage with reference to
the circumstances in the concerned in-
dustry.
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The capacity of the industry to pay
has got to be taken into consideration
for the fixing of wage. So bipartite
negotiations between the employers
and employees have either taken place
or have been i progress in some in-
dustries like steel, cement, HEL, HAL,
HMT, BEL etc. We have never tried
to stand in the way of these negotia-
tions, but we have encouraged them.
The hon. members know that we have
called the representatives of the la-
bour class as well as the employers
and have tried to bring them roung a
table so that they may settle their
wage fixation matters amicably.

A reference was made to collective
bargaining.

SHRI D. K. PANDA: The collec-
tive bargaining process will continue?

SHRI BALGOVIND VERMA.: 1t is
being continued.

SHRI D. K. PANDA: May I know
whether the secret Interim Report is
going to be thrown out?

SHRI BALGOVIND VERMA: I
think he is referring to the Committee
on Wage Policy. He wants the report
of that Committee to be made public.
I may tell hi;y that we have received
an Interim Report and it is under con-
sideratio, of Government, to under-
stanq the implications of the recom-
mendations before deciding whether
the report should be made public or
not. This is our policy. We are not
concealing anything. Only it is un-
der consideration. That is why we
have not made it public just now.

He hag 'mentioned—previously also
he saig this—that the Sugar Wage
Board’s recommendations were not
being implemented in Orissa. I would
request him to bring this to the notice
of the Chief Minister. He knows that
she has progressive outlook. In case
there is any reservation on her part,
he can write to us and we will take
up the matter with the State Govern-
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ment. We want that all the Wage
Board recommendations must be im-
plemented and if there is any industry
which is not doing so, we would take
up the matter to see that these are im-
plemented.

Thus, Sir, thre is no wage freeze.
Government has neither banned revi-
sion of wages through collective bar-
gaining, conciliation or adjudication
nor issued any directives for modifi-
cation of any accepted principles for
the determinatio, of wage policy.

In view of the position I have ex-
plained, I hope the hon. Mover will
kindly withdraw the Resolution.

SHRI D. K. PANDA: It is becom-
ing very clear that workers are being
asked to wrok harder and more and
and they are to get only less. I want
that this policy shoulq be reversed,
because I find you are surrendering
to the hoarders, monopolists, and
blackmarketeers more and more. I
need not go over this and repeat what
I have said. But I want that Govern-
'ment should reverse this policy.

The Minister in charge, Shri Raghu-
natha Reddy has stated:

“The industrial relations situa~
tion wil] also have to be vieweq in
the context of the general economic
situation in the country. During
1973, the economy was subjected to
a severe inflationary pressure and a
sharp rise in the cost of living, and
the working class, particularly, was
under severe strain due to the scar-
city of essential commodities and
a sharp rise in their prices, closure
and lay-off resulting from power
cuts and consequent erosion of their
incomes and wages”.

So I want to know whether Govern.
ment are going to keep up their pro-
mise because the situation has to be
vieweq from the thyper-inflationary
pressure..and also the high price rise.
Keeping these two things in view,
Government have to keep up their
OWp promise because this has been al-

of



Wage Freeze
Policy (Res.),
stated iy 1973. The re-structur-
ing of the wage policy and revision of
wages has been decided in 1971 and
Government hag to keep its promuse.
In thig connection, thig secret Interim
Report has to be totally rejected be-
csuse the 1967 Indiapy Labour Con-
ference has already laid down the
basis. There is an apprehension in
the minds of the working class that
the present wage policy is the offshoot
of that report. Therefore, Govern-
ment should reverse thig policy of
wage freeze, which has become bank-
rupt economically ang politically. By
pegging the wages you are not at all
going to curb the inflation and in-
crease production and reduce the pri-
ces. So many members of the ruling
party themselves, like Mr. Sathe have
said they have no faith in this wage
freeze policy. It Is one of the 10-
point package programme. It will
only hit the workers who are the real
producers of wealth. Ip consultation
with the rentra) trade union organisa-
tions, Government has to restructure
its wage policy ang give up its pre-
sent policy of repressioy, against the
werking class. 1 only request the
Government to implement the pro-
mises made by the Labour Ministe:
and even the Prime Mimster. With
these words, I request the Minister to
accept my resolution.

MR. CHAIRMAN: The question is:

“This House disapproves of the
new features of the Government's
wage freeze policy which are anti-
working class and repugnant to
well-established and umiversally
accepted principleg of minimum need
based Jiving wage, full neutralisation
of the rise in the cost of living and
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the country (Res.)
determinatioy, of wages by free col-
lective bargaiming and calls upon
the Government to revise this policy
in the interesta of labour and in
consultation with the trade unions.”

The motion was negatived.

1818 hra

RESOLUTION RE: GROWTH OF
FASCISM IN THE COUNTRY

SHRI SHYAMNANDAN MISHRA
(Begusarai). Sir, which pMinister will
attend to my resolution?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AXFAIRS
(Shry F, H Mohmn). I am here.

SHR1 SHYAMNANDAN MISHRA:
The Home Min .ter caunot attend to it.’

The Pr.me Minister should attend to
111 beg to move

“Thig House 1s of opiniop that the
Government 1s creating conditions
for the growth of fascis;m in the
country ang therefore resolves that
a Parhamentary Committee be cons-
titfed o ‘make recommendations to
counteract this dangeroug trend.”
MR CHAIRMAN: He may conti-
nue on the next day

19.20 hrs,
The Lok Sabhg then adjourned @I

Eleven of the Clock on Suaturday,
Aungust 31, 1974|{Bhadra 9, 1898 (Saka),



